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4./ 29.11.96. Shri"K.4lam, the counsel for the applicant.

" Heard learned counsel for the applicant.

fhe learned counsel for the applicant stites that

~he has been inforﬁed that the authority cdncernéd 0
ma; consider the name of the applicant for . _ . ?
_promotion. In the circumstances, he prays for
permission to uithdréu_the application with liberty
to file a. fresh OA if occasion arises.
2.  Inview of the ébbve statement, the 04 is

‘ dismissed és withdrawn uith'permissipn to file

fresh 0A if he is so advised.
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